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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAB D BENCH

AT HYDERABAD

0.A.N0,689/94 Date of Order: 29.4.97
BETWEEN 3

Ch.Janardhan Naidu .. Applicant,

AND

1., General Manager,
S.E.Rly,, Calcutta-43,

2., Divisional Railway Manager,

. e oama —we — D aGwandan+Q

Counsel forthe Applicant «o Mr,Y,.Subrahmanyam
Counsel for the Respondents e Mr,C,V.Malla Reddy
'CORAM 3

HON'BIE SHRI R,RANGARAJAN : MEMBER (2DMV,)

HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)

X Oral order as per Hon'ble Shri R,Rangarajan, Member (Adm,)} X

Heard Mr,Y.Subrahmanyam, learned counsel for the
applicant and Mr,C,V,Malla Reddy, learned standing counsel

for the respondents,

~ Lt w NA da £21mna wrawvdmes €AY a A4 roamt+-iom ‘l‘_b tha

respondents to set aside the impugned order No, WPY/150,
dt. 10,5,94 and. for a conséquential direction to allow the
applicant to continue to d.iSCharge the duties of FCC A III
which post he he: held since 1,4,93 and other consequential
benefits by wa;r. of arrears for a period from 1,4.92 to
31.3.93 in case lower grade post i.e. 750-940 and higher

scale post as 775-1025,
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3. Both sides agreed that this OALbecomet infructuous,
Hence the 0A beemres—-ei:nfﬁtctueus--aad dismissed as infructuous,

No costs,

‘ S
W { R RANGARAJAN )

er (Judl,) _ Member (Admn, )

Qﬁe\"‘tv " Dateds 29th April, 1997
( Dictated in Open Court )
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